
IN THE COURT OF PRINCIPAL SESSIONS JUDGE, VELLORE,VELLORE DISTRICT
Present: Tmt.S.Selva Sundari, M.L.,

     Principal Sessions  Judge, Vellore.
Thursday, the 2nd   Day of April 2020

 E.Bail .No.07/2020
 Shalini, W/o Johni @ paul Rajan 

  ...Petitioner/Accused 
-Versus-

The Sub  Inspector of Police,
Viruthambut  P.S.
Cr No..No.375 /2018          

...Respondent/Complainant
Offence: U/s. 435, 109 IPC r/w 4 of PPD Act
Petition: U/s. 439 of Cr.P.C. Praying to grant  bail

This petition comes on before me for final hearing on this day with on-line
presence of Thiru.C.Kannan, learned counsel for the petitioner, the Public Prosecutor
for the respondent after hearing the representation  of both sides through on-line, this
court, delivered the following:

ORDER
Heard both sides through on line. 

The petitioner is alleged to have committed   offences  U/s  435, 109 IPC r/w 4
of PPD Act

The  petitioners  filed  e-bail  application  through  on-line   stated  that  the
petitioner was remanded to judicial custody and she was in custody for the past 11
days, that the petitioner's daughter aged about  9 years suffering  from fever and that
charge sheet also filed in P.R.C.08/2020,  that the petitioner is  no way connected
with  the  offences,   that  the  petitioner  is  having  permanent  residence,  that  the
petitioner is ready and willing to offer  sufficient sureties for his due appearance,  and
hence prays that the petitioner may be granted  bail. 

The learned Public Prosecutor has sent his objection  through e-mail that  the
petitioner has been remanded to custody on 23/3/2020 and that the charge sheet has
been filed in the above case before the  Judicial Magistrate-III, Vellore and the same
was taken on file in PRC.NO.8/2020 and the petitioner did not appeared before JM-
III, Vellore and hence Non-Bailable warrant has been issued against the petitioner.
More over the petitioner is the wife of one Johny @Paul John who is a notorious
criminal who was involved in several murder cases and four special teams have been
formed to secure him but till now unable to secure and moreover this petitioner along
with her henchmen by using her husband name threatened many people in and around
katpadi and grabbed money from the public.if the petitioner was released on bail she 
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will not appear before the court and now the case is in committal stage before the
JM-III, Vellore and  Hence  he strongly oppose to enlarge the petitioner on bail.

On Considering the grave nature  of the offences and already the petitioner
absconded for not attending  before Judicial Magistrate Court and now the case is at
the stage of committal and non co-operation for the case progress  and the petitioner
if release on bail it will affect the case progress  and    considering the facts and
circumstances of this Case,  this Court is declined to grant bail to the  petitioner.

In the result, this petition is dismissed.

Pronounced by me through e-mail, this the 2nd   day of April 2020.

    Principal Sessions  Judge,
Vellore.

To
The Judicial Magistrate No.III, Vellore.
The Sub Inspector of Police, Viruthambut. P.S.



IN THE COURT OF PRINCIPAL SESSIONS JUDGE, VELLORE,VELLORE DISTRICT
Present: Tmt.S.Selva Sundari, M.L.,

     Principal Sessions  Judge, Vellore.
Thursday, the 2nd   Day of April 2020

 E.Bail .No.05/2020
A2.Dilip kumar S/o Velas
A3.Karnan S/o Manickam   

 ...Petitioners/Accused 
-Versus-

The Sub  Inspector of Police,
Tirupattur P.E.W.. P.S.
Cr No..No.159 /2020          

...Respondent/Complainant
Offence: U/s. 4(1)(aaa),4(1- A)ii of TNP Act r/w 328 of IPC.
Petition: U/s. 439 of Cr.P.C. Praying to grant  bail

This petition comes on before me for final hearing on this day with on-line
presence  of  Thiru.C.Kannan,  learned  counsel  for  the  petitioners,  the  Public
Prosecutor for the respondent after hearing the representation  of both sides through
on-line, this court, delivered the following:

ORDER
Heard both sides through on line. 

The petitioners are alleged to have committed   offences  U/s   4(1)(aaa),4(1-
A)ii of TNP Act r/w 328 of IPC.

The  petitioners  filed  e-bail  application  through  on-line   stated  that  the
petitioners  were remanded to judicial custody and they were  in custody for the past
27 days,that the petitioners are innocent  and no way connected  with the offences,
that the petitioners are having permanent residence, that the petitioners are ready and
willing to offer  sufficient sureties for his due appearance,  and hence prays that the
petitioners may be granted  bail. 

The learned Public Prosecutor has sent his objection through e-mail that the
petitioners are running blending unit and sold to the public which causes harm to the
public and that the 1st petitioner has got four previous cases in crime nos. 103/2018,
202/19, 411/19 and 741/19 and the 2nd petitioner has got two previous cases in crime
nos.  353/17  and  75/18  and  hence  the  process  have  been  initiated  against  the
petitioners  to  detain  in  Bootleggers  Act  and  the  same is  pending  before  District
Collector, Tirupathur and hence he strongly oppose to enlarge the petitioners on bail.



/2/

On Considering fact that  the grave nature  of the offences and  the petitioners
have criminal antecedents, as per objection  of the learned public prosecutor that  the
investigation is still pending and it is very premature stage,  this Court is declined to
grant bail to the  petitioners.

In the result, this petition is dismissed.

Pronounced by me through e-mail, this the 2nd   day of April 2020.

    Principal Sessions  Judge,
Vellore.

To
The Judicial Magistrate No.I, Tirupattur.
The Sub Inspector of Police, Tirupattur PEW. P.S.



IN THE COURT OF PRINCIPAL SESSIONS JUDGE, VELLORE,VELLORE DISTRICT
Present: Tmt.S.Selva Sundari, M.L.,

     Principal Sessions  Judge, Vellore.
Thursday, the 2nd   Day of April 2020

 E.Bail .No.08/2020
 Shalini, W/o Johni @ paul Rajan 

  ...Petitioner/Accused 
-Versus-

The Sub  Inspector of Police,
Viruthambut  P.S.
Cr No..No.378 /2018          

...Respondent/Complainant
Offence: U/s. 435, 109 IPC r/w 4 of PPD Act
Petition: U/s. 439 of Cr.P.C. Praying to grant  bail

This petition comes on before me for final hearing on this day with on-line
presence of Thiru.C.Kannan, learned counsel for the petitioner, the Public Prosecutor
for the respondent after hearing the representation  of both sides through on-line, this
court, delivered the following:

ORDER
Heard both sides through on line. 

The petitioner is alleged to have committed   offences  U/s  435, 109 IPC r/w 4
of PPD Act

The  petitioners  filed  e-bail  application  through  on-line   stated  that  the
petitioner was remanded to judicial custody and she was in custody for the past 11
days, that the petitioner's daughter aged about  9 years suffering  from fever and that
charge sheet also filed in P.R.C.09/2020,  that the petitioner is  no way connected
with  the  offences,   that  the  petitioner  is  having  permanent  residence,  that  the
petitioner is ready and willing to offer  sufficient sureties for his due appearance,  and
hence prays that the petitioner may be granted  bail. 

The learned Public Prosecutor has sent his objection  through e-mail that  the
petitioner has been remanded to custody on 23/3/2020 and that the charge sheet has
been filed in the above case before the  Judicial Magistrate-III, Vellore and the same
was taken on file in PRC.NO.9/2020 and the petitioner did not appeared before JM-
III, Vellore and hence Non-Bailable warrant has been issued against the petitioner.
More over the petitioner is the wife of one Johny @Paul John who is a notorious
criminal who was involved in several murder cases and four special teams have been
formed to secure him but till now unable to secure and moreover this petitioner along
with her henchmen by using her husband name threatened many people in and around
katpadi and grabbed money from the public.if the petitioner was released on bail she 



/2/

will not appear before the court and now the case is in committal stage before the
JM-III, Vellore and  Hence  he strongly oppose to enlarge the petitioner on bail.

On Considering the grave nature  of the offences and already the petitioner
absconded for not attending  before Judicial Magistrate Court and now the case is at
the stage of committal and non co-operation for the case progress  and the petitioner
if release on bail it will affect the case progress  and    considering the facts and
circumstances of this Case,  this Court is declined to grant bail to the  petitioner.

In the result, this petition is dismissed.

Pronounced by me through e-mail, this the 2nd   day of April 2020.

    Principal Sessions  Judge,
Vellore.

To
The Judicial Magistrate No.III, Vellore.
The Sub Inspector of Police, Viruthambut. P.S.



IN THE COURT OF PRINCIPAL SESSIONS JUDGE, VELLORE,VELLORE DISTRICT
Present: Tmt.S.Selva Sundari, M.L.,

     Principal Sessions  Judge, Vellore.
Thursday, the 2nd   Day of April 2020

 E.Bail .No.06/2020
1.Chinnaponnu W/o Govindaraji
2.Muniyar S/o Govindaraji   

 ...Petitioners/Accused 
-Versus-

The Sub  Inspector of Police,
Tirupattur Taluk.. P.S.
Cr No..No.14 /2020          

...Respondent/Complainant
Offence: U/s. 302  of IPC.
Petition: U/s. 439 of Cr.P.C. Praying to grant  bail

This petition comes on before me for final hearing on this day with on-line
presence  of  Thiru.C.Kannan,  learned  counsel  for  the  petitioners,  the  Public
Prosecutor for the respondent after hearing the representation  of both sides through
on-line, this court, delivered the following:

ORDER
Heard both sides through on line. 

The petitioners are alleged to have committed   offences  U/s   302  of IPC

The  petitioners  filed  e-bail  application  through  on-line   stated  that  the
petitioners  were remanded to judicial custody and they were  in custody for the past
70 days,that the petitioners are innocent  and no way connected  with the offences,
that the petitioners are having permanent residence, that the petitioners are ready and
willing to offer  sufficient sureties for his due appearance,  and hence prays that the
petitioners may be granted  bail. 

The learned Public Prosecutor has sent his objection through e-mail that the 1st

petitioner is the  wife of the deceased and 2nd petitioner is the son of the deceased and
the deceased  and the deceased used to consume alcohol and often quarreled with the
petitioners  and on 22.01.2020 the deceased consumed alcohol  and picked quarrel
with the petitioners and hence the petitioners assaulted with stone in head resulting in
death and that chemical and visra report awaited and hence  he strongly oppose to
enlarge the petitioners on bail.
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On Considering fact that  the grave nature  of the offences, as per objection  of
the learned public prosecutor that  the investigation is still  pending and it  is very
premature stage, chemical and visra report not received,  this Court is declined to
grant bail to the  petitioners.

In the result, this petition is dismissed.

Pronounced by me through e-mail, this the 2nd   day of April 2020.

    Principal Sessions  Judge,
Vellore.

To
The Judicial Magistrate No.II, Tirupattur.
The Sub Inspector of Police, Tirupattur Taluk  P.S.


